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...oaT OF TIIB JOINT COMMITTEB ON omca UP PRom 

INTRODUcnON 

I, die CaainDaa of the JoiDt Comaaittee 011 0fficeI of Profit, "'viq 
boca autlaoJiIed by the Committee to praeat the Report OD their belaalf, 
preICIIt tbia EIeveatIa Report. 

2. The matten covered by the Report were considered by the Commit-
tee at their littiap beId OD 22 September and 11 October, 1995.MiDutei 
of tile littinp, wbicIa fonD put of the Report, are ~. toit. 

3. The Committee examjned the compolitioa, cbaracter, fuadioas etc. 
of the CoauaitteeIIBod etc. co.tituted by the State Goveramoatrl 
Ceatrai Goverameat aad tbe emolumeatl and allowances payable to tbeir 
memben, DOD-Offici.1 ou.or" Caairmea etc. with • yiew to coalida' 
whether holden of offices of tbae bodies would iacur dilqua1i6ca..,. 
UDder article 102 of the Coastitutioa of India. While egmjDin. the 
question of"disqulificatioa, the Committee also kept ia view the ~ 
coataiaed in Partiamoat (PreVention of Disqualification) Ac:t, 1959 aacI 
their OWD. Jea)JDJD~datiollS CODJIin~ ill tbcir Tend! Report (Sevcntll 
l.Qk Saba) preseoft=d to Lok $abba on 7 May, 1984. 

4. 1be detailed information reaardina the composition, charlcter, 
fuDctioas, emoluments aacI aDOWaDCel payable to the members of thae 
bodies .U fumisbr4 by the .CODccmed. _cnta Df .thO 
Central ad the State Goverameats. The Committee wish to express their 
thaab to thole MiniltriellDepaDU for fumilhiDa the iafonaatioa 
desired by tbe Committee. 

s. n. Committee COIIIicIcred aad adopted the Report at their IittiDa 
held on 19.12.95. 

NEWDELIU; 
19~,1" 

28·~,<"917 (Scab) 

CHlRANn LAL SHARMA. 
au.;",,-. 

Joint Committ. 011 O/fkf$ oj PrO/fI. 

(v) 



CHAPTER I 

NOMINATION OF MEMBERS OF PARLIAMENT ON STATE 
BODIES 

(1) Stille PlIIIIniIIg BOtITd, RlJjGstlum-Proposlll to nomiMla S/SIJri RIIm 
NiWIU MirdM. Sltiv ChtITlIII MlJliuu tuad JIUWIJIII Singh, MPs lIS non· 
offlCilll members thereof 

1.1 The Committee considered the request from the Government of 
Rajasthan. seekina approval of the Hon'ble Speaker, Lot Sabha for 
nomination of Sarvubri Ram Niwu Mirdha, Shiv Cbaru Mathur and 
J ...... t Siap, Members of Parliament as non-official members of State 
PlaaaiD, Board, Rajasthan. 

1.2 The Committee note from the information furnished by the 
Government of Rajasthan that non-offacial members of the Board would 
be paid T A equivalent to 1st Qass heads of Departments of the State 
Government. The payment of T A is covered by the 'compensatory 
allowance' • defined in Section 2(a) of the Parliament (Prevention of 
Disqualification) Act. \ 1959. 

1.3 The Committee further note that the main functions of the Board 
are long term planning. policy formulation for development, determination 
of plan priorities and also to identify regional imbalances of various secton 
of development and to suggest measures to correct the same. The 
Committee find that functions performed by the said Board are advisory in 
nature. 

1.4 Keepiag in view clause (h) of Section 3 of the Parliament 
(prevention of Disqualification) Ad, 1959 which has declared certain 
offices of profit. functions of which are advisory in nature, not to disqualify 
the bolder thereof for beiDI cbosea ., or for being, a Member of 
Parliament provided the amount of T AIDA does not exceed the 'Compen-
satory Allowance' • defiaed in Section 2(a) of the Parliament (Preveatioa 
., ............. ) Ad, 1959, tile c __ lttee r..,"'" to e .... pt the 
_...mew • m' •• (I." .......... fIl ........ t) fIl tile State 
PIa-", ...... , ~ .... rr.. ... ..aHIc:atIoa for .... cboIea _, 01' for 
... , M_ .... 01 ...... =eat. 
(2) BOIIrd of DiT«ton of Assam PIIIins Triba D~pmDIt CorporlJlion 

UmiNd-Proposed IIomintllioll of S#eri Bolin KuIi, M P lIS Chlllmul" 
tltemJl 

1.S The Committee note from the information fumisbed by the State 
Government of A.em that the non-official Chairman of Assam Plains 
Tribes Dnelopmcnt Corporation is to be paid ID . honorarium of lU. l(8}l p.m. 

1 



CHAPTER 0 

INCURRING OF DISQUALIFICATION BY NON-OFPICIAL 
MEMBERS OF CENTRAL BODIES 

(1) GOMmVtudJuuul Advisory CollllCil-Ministry 0/ Agricullule (lHptUI-
mal 01 Aninull H_btmtIry l1li11 Dlliryin,) 

2.1 The Committee note from the iDformatioa furailhed by the Ninitvy 
of Apiculture (Departmcnt of ADimal Husbandry and DairyiDa) tbaI aoa-
of&cial members (iDcIudina Members of Parliamcnt) of the Gosamvar-
dana Advisory CoUDCil are paid T AIDA for atteadina the mcetina .. per 
rules wbicb is covered by tbe 'Compensatory ADowanee' as defined iD 
Section 2(a) of the Parliament (Prevention of Disqualification) Act. 1959. 

2.2 The Committee further note that the main functions of the Council 
arc to review from time to time the ICbcmcs relating to the preservation, 
development, breeding. feedinl and marketing of catde; to review and 
coordinate the activities of the various official and non-official institutions 
and to undertake promotional activities for development of cattle. As luch, 
the Committee found that the functions of the said council are advisory in 
Daturc. 

2.3 KcepiDI ia view tbe proYiIiou of daac (b) of SectioD 3 of tile 
Parliamcot (Preveotioa of DisqUl6fication) Act, 19S9 wbida Us ... dedlrcd 
certain offices, functioas of wbicla are advisory ia aature. Dot to disqualify 
the bolder tbeIe of for beinl c:bOICII _, or for beial, a Member of 
Parliament, subjed to the condition tha, the TAIDA 10 be provicIecIlO 
suda member does not exceed the 'Compe_tory AIIowaace' as defined iD 
Scc:tioD 2(a) of the said Act, tbe C..-e'lt .......... _. .. ... __ 
eIIIdaI ..... bers (Members fII ParI-e") ... .... C.KI ".. 
........... doa lor beIna daaIea _, 01' lor ...... MIA.'" 01 .... - .... 

(2) Celllrtll Allvuory CorrurUttee lor ..,."IIIMI 01 SINe" GotII6 IJIIIl 
Rllbbiu - Ministry 0/ AgrilCIIIture (De".",.", 0/ AIIIIul HIIIbMIJTy luul 
Dairying) 

2.4 The Comminee DOte from the iaformatioa furnilhecl by abe MiDistry 
of Apiaahure (Department of Animal HUlbaadry aad DmryiDa) ..... the 
non-offac:ial members (indudin. Memben of Parliament) of the CeDtraJ 
Advisory Committee for deveIopmeat of Sheep, Goa .. aad Rabbitl are 
entitled to T AIDA for anendinl the meetiap • per ruIa wIIicb is 
covered by the 'Compe ... tory Allowance' u dcfiDed in Section 2(,) of the 
Parlianaeat (Prevention of Dilqualificatioa) Act, 1959. 

4 
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2.5 The Committee also note that the main functions of the Committee 
are to advile the Central Government on various development propam-
mea reladnl to Sheep, Goats and Rabbits and also to consider problems of 
maritetina and the policies relating to importlexWrt of Sheep, Goat and 
Rabbit. Thus the Committee find that the functions performed by the said 
Committee are advisory in nalure. 

2.6 Keepi ... in view aause (h) of Section 3 of the Parliament 
(prevendon of Disqualification) ACl,l9S9 which has declared certain 
offices, functions of which are advisory in nature, Dot to disqwwfy the 
holder thereof for being chosen as, or for being, a Member of Parliament, 
subject to tbe condition that the TAIDA to be provided to such member 
does not exceed the 'Compea .. tory Allowance' .. detIaed ID Iedioa 2(a) of 
the .... Act, the CCMDmlttee recommead to aempt IIOII-GIIIdaI members 
(Members of ParlIament) of the said CCMllmlttee from disqualification for 
beiDa cboIea .. , or 101' belDl, Members of Parlia .... t. 

NEWDI!UO; 
19 December, 1995 

28 AgrGlaD,IIM. 1917 (SOU) 

CHIRANJI LAL SHARMA, 
ChIli11lUJft, 

Joinl Comminee Oil OfflCu 0/ Profu. 



APPENDIX 
(Vidf' Para 2 of the Report) 

MINUTES Of THE fIFTY-DIIRD SIIIING Of DIE JOINT 
COMMITTEE ON OmCES Of PROm (TENTH LOIC SABRA) 

The Committee met on Friday, 22 September. 1995 from 1130 hours to 
1230 hours in Committee Room 'E' Parliament HOUle Aaacxc. New 
Delhi. 

PRESENT 
Sbri Cbiranji La) Sharma - CIuIinntm 

2. Sbn Ram Chandra Rath 

3. Shri Roshan La. 
4. Sbri Thou Subba Rao 

S. Sbri E. Balanandal. 
6. Sbri Makban Lal Fotcdar 

MEMBERS 

SECRETARIAT 

Sbri Ram Autar Ram - Dep"'Y S«mtIry 
Stille PlilluliIIl -Botud, Rlljtutltllll - PropoMll to ~ SlSIIri Rtun 
NiwlU MiTtlNI. Shiv Chllrtln ",IIthUT IUId JIUWIIIII Su.,It. "PI, Lot Wltll 
• 1IDft-o/flCiIIl lftmlbers Ihf'"o/ ()!emortUltlum No. 126). 

TIle Committee Jook up for consideration MelllOnDdum No. 126 
aDd IM)ted from tbe information furnished by tile Slate GovcnlDlCnt 
of Rajasthan tbat non-offlcial memben of tile Slate ...... Board. 
Raj ....... would be paid TA cquivaleat to t. aa. He.dI ~ Departmea .. 
of .tbe State Government. The .. yaleDt of TA is covered by the 
'~ ..... ory allowance· _ defined in Sec:tioD 2(a) of tile Parliament 
(Preveation of Disqualification) Ad. 1959. 

The Committee furtber noted thai the maia fuadioDl of abe Board are 
Ioq term plaaDina. policy formulation for developalcat, detenniaation of 
pIaD priori1iea aad allo to identify reJionaI imbalances of various lCdon of 
clevelopmeot ad to sagcst naeuura 10 correcl tlae 1818C. nUl, tbe 
Committee found thai IK functioal perfonncd ." the said Board were 
adviIory in utue. 
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TIle Committee, therefore rcc:ommeoded to exempt the ooa-official 
IDCIIlben (iDcIudiaa Members of Parliament) from disqualification for 
beiDa cboleo u, or for being, Members of Parliament. 

BtMrtI of Dir«ton of Auam Plililu Triba Develop,.", COrportllioll 
Umiled - Prop08_ nomin.tion of SIan Bolin Kuli, M.P. lIS Chili",..,. 

,hereof (Memorll1ldum No. 127) 

TIle Committee tben considered Memorandum No. 127 and ooted from 
the informatioo furnished by tbe State Government of Ass'm tbat tbC nOD-
official Chairman of Assam Plains Tribes Development Corporation is to 
be paid an honorarium of Rs. 1()()(V- P.M. besides TA as per rate 
applicable to Class I Officer. He is also allotted a car ~tb 75 litres of 
P.O.L. P.M. The Committee observed that honorarium and facility of a 
car attached witb the post of Chairman exceeded the 'Compensatory 
Allowance' as defined in Section 2(a) of the Parliament (Prevention of 
Disqualification) Act. 1959. 

The Committee also noted that the functions of the Board of Directors 
are to authorise the undcnaking of works of a capital nature, to purchase, 
to take on lease or otherwise acquire for the Corporation any propeny, 
riablS or privilelcs, to invest and deal with any moneys of the Corporation, 
to distribute aaoney by way of bonus or ex-gratia payment amongst the 
staff, to appoint staff for the management OP transaction of the affairs of 
the Corporation. The Committee further noted that the Board of Directors 
shaD have the power to allot or otherwise dispose of the shares of the 
Corporation to such persons on such terms and conditions as they deem 
fit. nUl. the functions of the Assam Plains Tribes .Development 
Corporation Umited were executive and financial in nature. 

The Committee recalled that tbey bad already examined Assam Plains 
T.ribes Development Corporation at their sitting held on 17 January, 1995 
and recommended tbat the non-offac:ial members (including MCJDbers of 
Parliament) of the said Corporation JDi&bt not be exempted from 
disqualification for being chosen as, or for being, a Member of Parliamen&.. 

The Committee observed tbat 81 far • tbc office of the Chairman of the 
said Corporation is concerned. it is neither covered UDder Clause (h) DOr 
uDder aause (i) of Section 3 of the Parliameot (PreveotioD of 
Disqualification) Act, 1959 which hal declared certain offices DOt· to 
disqualify the holder thereof for beiDa daoIcD a, or for beiDI, • Member 
of "arliament, if the holder of such office WII DOt eatitled to any 
remuneration other than ·Compensatory AIIowaace'. 

The Committee. in view of tbc above. reconuaeaded DOt to escmpl a 
Member of Parliament holdinl the otfice of a.irma. of the Aaam PlaiDs 
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TnDes DevelopmeDt CorporatioD from dilqualificatioD for ........ _. 
or for beiDl, a Member of Parliameat. , 
CDIftIfIinft lor 'IJIIMmMttIIio" I11III CoonIIINIIitM of 20 ",., &:oIIoIrtk 
Prorr-.urw ., di8trit:t 1n~/, BuMi. ".""., - ",..., 10 ....,. 
SIt,; Dell De,. losIti. M.P. tI$ "...,. ""f. (II ........ No. 128) 

The Committee. thereafter, considered Memoraadual No. 121 ad IlOfed 
from the information furnished by the State Govem .... t of Raj ....... that 
non-offJciai members (including Member of .......... ) of die ec.--ittee 
for Implementation and Coordination of 2O-Poiat EcoacMDic Prop ..... 
for district Bundi. Rajasthan were not paid aay remuaeralion. 

The Committee further noted thai the maia ~ of tbe uid 
Committee arc to review the propea of the 2O-PoiDt Prop.... at 
district level and it does not exen:ise exec:utiYe. le .... tiYe or judicial 
powers. Thus, tbe Committee found that the func:tioas of the Aid 
Committee were advisory in nature. 

Keeping in view. clause (h) of Section 3 of tbe Parliament (Prevention of 
Disqualification) Ad. 1959 which b. declared certain offices, fuDCtioas of 
which are advisory in nature. not to disqualify' tbe bolder thereof for beina 
chosen .. or for being. a Member of Parliament. subject 10 the condition 
tbat the T AIDA to be provided to such member does DOt exceed the 
'compensatory allowance' as defined in section 2(a) of !be said Act. the 
Committee recommended to exempt aoa-officiaI __ ben (Meaaben of 
Parliament, if nominated) of the said Committee froID cIiIqulificatioa for 
beiDg chosen as, or for beinl. a Member of Parliameat. 

The Committee then adjourned to meet apia on Wetblaay, tht 
11 Oaobn. 1995. 



MINUTIS OF 1HE FIF I Y -FOURnI SiltING OF 1HE JOINT 
COMMl1TEE ON OmCES OF PROFIT (TENTH LOIC SABHA) 

The Committee met on Wedaaday. 11 October. 1995 from 1530 houn 
to 1620 bours in Committee Room No. 5l. Parliament House, New Delhi. 

PRESENT 

Shri Chiranji La) Sharma Clulimum 

MEMBERS 

2. Shri Harisinh Pratapsinh Chavela 
3. Shri Ram Chandra Rath 
4. Shri Roshan LaI 
5. Shri Thota Subba Rao 
6. Sbri E. Balanandan 
7. Sbri Muban Lal Fotedar 

SECRETARIAT 

Sbn J.P. Jain Und~, ~cr~tary 

GOMUflwudlttuUI Advisory Council - Ministry of Agricultun (DepllT",,~n' 
0/ Animlll Husbandr," and Dairying) (MmtortUUlrun No. 129) 

The Committee took up for consideration Memorandum No. 129 and 
noted from the information furnished by tbe Ministry of Agriculture 
(Depanment of Animal Husbandry and Dairying) that non-official 
members (including Members of Parliament) of the Gosamvardhana 
Advisory Council are paid T AID A for attending the meeting as per rules 
whiCh is covered by the 'Compensatory Allowance' as defined in Section 
2(.) of the Parliament (Prevention of Disqualification) Act. 19S9~ 

2. The Committee funhcr noted that the main functions of the Council 
are to review from time to time tbe schemes relatina to the preservation. 
devClopment. breeding_ fceding and marketing of cattle; to review and 
coordinate the activities of the various' official and non-offieial institutions 
and 'to undertake promotional activities for the development of cattle. 
Thus. the Committee found thai the functions of the said Council were 
advisory in nalure. 

l. Tbc Committee, therefore. recommended to exempt the non-official 
members (Members of Parliament) of the Council from disqualification for 
being eboscn as. or for being_ Members of Parliament. 

9 
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Cetnwl AbiJory CoIrurUn« lor deMo"".." 01 a." GOMI .-
Rtlbbe-MiIIUtry 0/ ApiadIure (".., •• ,., 01 AIIiIMI H.-..., .-

o.;,y;",) (AI....... No. 130) 

4. 1be Coauaittee tbeD COIIlidered ~ No. 130 ad DOled 
froal die iafona" furaisbecI by the Minimy of A;ricuItuIe (Deput ... 
of Am..... HIIIbaadry and Dairyiaa) daat the IICJDooOtIidIII _ben 
(iDcIudina Members of P"'meat) of tile Ceatral AdviIorJ ec..Jttoe for 
cIeveIopmeat of Sheep, Goats ad Rabbits are eatided to TAIDA for 
aneadinl the meetinp _ per rules wIaidI is covered by die o.pe..tory 
ADowance _ defined in Section 2(a) of the Parliallleat (Pre¥eatioD of 
Disqualificatioa) Act. 1959. 

5. TIle Committee also noted that the maia fuactioaa of die Qwmjttee 
are to adYiIe the Central Govenmaeat OD vane. deveIopmeat 
proar-unes relatia& to Sheep. Goats aad Rabbits ad also to couider 
problems of marketina and the policies relatilll to iIDportIexp!fI of Sheep, 
Goat and Rabbit. lbus the Committee fotmd that tile tu_ 
by the said Committee were advisory in nature. 

6. The Committee. therefore, recommeaclecl to caempl IIOIl-officiaI 
members (Members of Parliament) from dilquatificatiOD for \lei., dloIea 
as, or for being. Members of Parliament. 

0-, ArM Development Botml, Rlljatlttut - PropDMl 10 1IDIIIiIIIII~ ". 
followUt, Membns 0/ p~, • IIOII-oflieilll IJNfIIbers tItseol -
1. SIui Dau Dayal Joshi - KOla 
2. Sbri Gap Ram Koli - Bay_ 
J. Sbri Kuaji LaI Meena - Sawai Madhopur 
4. Smt. Vasuadlrara Raje - Jbalawar 

(Memorandum No. 131) 

7. The Committee, thereafter, co.idered Memoraadum No. 131 and 
DOled from the iafonnation furnished by the State Gcwerameat of 
Raj ........ that noa-offic:ial members (iDdudial Memben of Partiameat) of 
the 0..,. Area Development Board were not paid aay remuneration. 

8. ne Committee further DOted tbat the main fuactioaa of the said 
. Board are to. examine the propaa of DUI area and aIIo to approve the 
worb to be iDidated in tbe Daaa area. n ... the Committee found that 
the fuJactioal of the said Board were advisory ill nature. 

9. lCeepiaa in view. aaute (b) of SectioII 3 of die ParI .... 
(Preventioo of Disqualification) Act. 1959 wbich ... declared cert8iD 
ofIica, fuactioaa of whicb are advisory ia nature. DOl to clilltualify the 
IaoIder thereof for beinl dIoJen M, or for beilll •• Member of PIrIiaaeat, 
abject to the c:onditioD tbat the T AIDA to be provided to suct~ber 
doea DOt exceed the 'Compensatory Allowance' .. defiaed iD Seclioa 2(a) 
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of dae said Act, the Committee recommeaded to exempt DOD.:officiaI 
..aben (Memben of ParliameDt) of the said Board from dilqgaUficatioa 
tor hein ..... M, or for beiDa, Memben of Pariiameat. 

tile CoImDittee thea adjouraed to meet .... oa Moaday, the 
30 October, 1995. 



MINUTES OF THE F1FrY -SEVENTH SITnNG OF THE JOINT 
COMMl1TEE ON OFFICES OF PROFIT (TENTH LOIC SABHA) 

The Committee met on Tuesday. 19 December, 1995 from 1530 bours to 
1620 hours in Chairman's Room No. 145. Third Floor, Parliament House, 
New Delhi. 

PRESENT 

Shri Cbiranji Lal Sharma 

MEMBERS 

2. Prof. Susanta Chakraborty 
3. Shri Harisinh Pratapsinh Chavda 
4. Shri Dau Dayal Joshi 
5. Shri Roshan Lal 
6. Shri Makhan Lal Fotedar 

SECRETARIAT 

1. Sbri Ram Autar Ram Deputy S«nlary 

2. Shri J.P. Jain Undo Secmary 

2. The Committee considered and adopted their three Draft Repons i.e. 
Tenth. Eleventh and Twelfth Repons. 

3. The Committee authorised the Chairman and. in his absente. 
Sbri Roshan Lal. MP to present the Reports 10 Lok Sabha 011 their behalf. 

4. The Committee also authorised Shri E. Balanaod.n, Mr. and in his 
absence Shri Digvijay Singh. MP to lay the Repons on the T.ble of Rajya 
Sabba. 

• • • • • • • 

The Committee tben adjourned to meet apin on S January, 1996 . 
. 

-<) •• 1'" ,.,...,.. of .. Minutes .re IlOl CIM .... ." ......... 
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C 1'" By LoK SAIIIIA-SEcurAlUAT .......... _II' •• 312 01 die .1Iles of Pncedare aDd Coadlld of 8m... Ia Lak Sabba (EJcbtb BdltioII) ... prill'" by dae M ....... t 
P.L. U~ Goy(. 01 I ... Prea, ·Mlaao .... , New DeIId. 
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